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Cocunzel for the respondents.

FER HON'RLE Lt JUSTICE 1, MEHTAZ, VICE~CHATRMAN:

Feard the learnzd counsel for the parties,
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. Applicants have submitted this apvlication that

Arnerure A=l mav be Jdeclared illagel, Vids Annermire A=l
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they withdrew thamsslva
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sh, theyv wzire not considered, The Comtempi Petition
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was zlsc £iled and contempt notice was dizchargsd.
3. We have gone through the records and we do not
£find force in the applicaticn and the sams is dismissed,

with no order as to aosks.

{ o p‘ [Fasdin ) ( piL. MEHTA )
tve Member ‘ Vice-Chalrman




